The Details of Property IDs

3 Sh. BHARAT BHUSHAN BATRA (Rohtak)
Urban Local Bodies Minister
Will the Urban Local Bodies Minister be pleased to state: -

a) the policy of the Government for registration of property I.Ds for
commercial and residential properties in Municipal areas of State; and

b) if the property is owned as co-sharer/inherited in family settlement
and they want to sell part or portion of property jointly or separately
then the reasons for which they are not allowed to sell without
obtaining separate ID togetherwith the law under which the

Government/Sub-Registrar can deny the registration of documents?
DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER

a) There is no provision of registration of Property ID. However, there is a
provision of creation of Property ID. Section 76 of the Haryana
Municipal Act, 1973 and Section 97 of the Haryana Municipal
Corporation Act, 1994 empowers the municipalities to prepare a
property list of all lands and buildings falling in the municipal area.
Both the above mentioned provisions are reproduced as below:

The Haryana Municipal Act, 1973, Section 76:-

[76. Property list.- Save as otherwise provided in this Act, each
Committee shall cause a property list of all lands and buildings in the
municipal area to be prepared in such form and manner and
containing, such particulars with respect to each land and building, as

may be prescribed]



The Haryana Municipal Corporation Act, 1994, Section 97:-

[97. Property list.- Save as otherwise provided in this Act, each
Corporation shall cause a property list of all lands and buildings in the
municipal area to be prepared in such form and manner and containing
such particulars with respect to each land and building, as may be
prescribed]

b) The Section 99A of the Haryana Municipal Act, 1973 and Section 96A
of the Haryana Municipal Corporation Act, 1994 provides that every
property owner shall have to obtain the No Dues Certificate (NDC) for
getting the property registered in case the property is situated in the
municipal area.

The provisions are reproduced as below:

The Haryana Municipal Act, 1973, Section 99A:-

[99A. Issue of no dues certificate for registration of certain
documents:- A document in respect of sale, transfer, lease, gift or
alienation, in any manner, of any land or building, situated in a
municipal area, which is required to be registered under section 17 of
the Registration Act, 1908 (Central Act 16 of 1908), shall not be
registered unless the said document is accompanied with a no dues
certificate issued by the authority as specified by the State
Government, which shall remain valid for a period of three months or
for such other time period, as may be specified by the State
Government, from time to time, certifying that all municipal dues
including rents, taxes, cesses, charges, fees, fines and penalties in
respect of such lands and/or buildings as mentioned in the document,
payable or recoverable under this Act or the rules, bye-laws or
regulations made thereunder, have been fully paid:

Provided that the State Government may by order, exempt, wholly or

partly, such lands and buildings, which have fallen for the first time or



have fallen afresh in the municipal area as a result of a notification
issued under section 3 and 4 of the Act, from the requirements of this
section, for such duration, as the State Government may deem fit.

The Haryana Municipal Corporation Act, 1994, Section 96A:-
[96A. Issue of no dues certificate for registration of certain
documents:- A document in respect of sale, transfer, lease, gift or
alienation, in any manner, of any lands or buildings, situated in a
municipal area, which is required to be registered under section 17 of
the Registration Act, 1908 (Central Act 16 of 1908), shall not be
registered unless the said document is accompanied with a no dues
certificate issued by the Commissioner which shall remain valid for a
period of three months or for such other time period, as may be
specified by the Government, from time to time, certifying that all
municipal dues including rents, taxes, cesses, charges, fees, fines and
penalties in respect of such lands and/or buildings as mentioned in the
document, payable or recoverable under this Act or the rules, bye-laws
or regulations made thereunder, have been fully paid:

Provided that the Government may by order, exempt, wholly or partly,
such lands and buildings, which have fallen for the first time or have
fallen afresh in the municipal area as a result of a notification issued
under section 3 of the Act, from the requirements of this section, for
such duration, as the Government may deem fit.

Further, at the time of registration of document, it is mandatory for
Registering Authority to verify the document as per sections 21, 22 &
28 of the Registration Act 1908. After examination, if the document is
not found fit for registration with a proper evidence then the
Registering Authority can refuse the registration of document as per

powers provided in section 71 of the Registration Act 1908.
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